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The main dispute pertains to entitlement of
Exemption Notification No0.25/2012-ST as amended by
Notification No.14/2013-ST dated 22/10/2013 to the
services provided in relation to serving of food or
beverages by a canteen maintained in a factory, as
required under the Factories Act, 1948 when such food
or beverages are prepared and served by a person other

than employees of factory itself.
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2. The said issue stands covered by the precedent
decision of the Tribunal in the same assessee’s case
reported as M/s ICS Food Pvt. Ltd. V/s Commissioner of
Central Excise, Noida reported at 2018-TIOL-2349-
CESTAT-ALL, where in after taking into consideration the
entire legal development as also the various definitions of
Mega Exemption Notification, it was held that the
services provided by the appellant was covered by Entry
No.19A of the Negative List of the Mega Exemption
Notification No0.25/2012-ST as amended by Notification
No.14/2013-ST dated 22.10.2013. The period involved in
that decision as also in the present case is post
22.10.2013 and as such the ratio of the earlier
conclusion applies to the present case. Accordingly, by
following the same, we set aside the impugned order and

allow the appeal with consequential relief to the

appellant.
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